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ORDER

PER O.P. KANT, A.M.:

This appeal by the assessee is directed against order of learned
Commissioner of Income Tax (Appeals) - 38, New Delhi, dated
26.05.2016, pertaining to the assessment year 2009-10.

2.  None present on behalf of the assessee. However, the assessee
filed an application dated 8" May, 2017, whereby the assessee has
prayed for withdrawal of the present appeal, on which, learned CIT(DR)

has no objection.
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3.  We have heard learned CIT(DR) and perused the application for
withdrawal, dated May 8" 2017. As per request of the assessee, we
dismiss the appeal as withdrawn.

The decision is pronounced in the open court on 30" Nov., 2017.
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